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THE CANTONMENTS ACT, 1880.
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ACT No. ITI or 1830.

Passep 8Y THE GoverNor GENBRAL OF INDIA 1IN CoUNciL.

(Recewed the assent of the Governor General on tﬁe 30tk
January, 1880)

An Act to amend the law relating to Cantonments,

WHEREAS it is expedient to amend the law relat-
ing to cantonments; It is hereby enacted as
follows :—

CHAPTER 1.
PRELIMINARY..
1 This Act may be called The Oantonments
Act 1880.”

This section, section two and section twenty -four
~apply to the whole of British India. The remaining
portions of this Act extend 1o the whole of British

" India except the territories respectlvely administered

by the Governor of Fort St. George in Council and the
Governor of Bombay in Council. The Governor of
Fort St. George in Council or the Governor of Bombay

Preamble.

Short title,

Local extent,

in Council may, by notification in the official Gazette, -
extend any such portion to any place under his ad- -

ministration ; and, from the date on which any such

portion is so extended to any place such of the enact-

- ments for the time being in force in such place as are
in any way inconsistent with, or repugnant to, such
portlon shall cease to have effect in such place.

. Act No. XXII of 1864 (fo provide for the ad-

. mzmsh ation of Military Cantowments) is hereby re-

. pealed ; but all orders, declarations, rules and regula-
- tions made, powers conferred, and -Courts established

- under that Act, shall be deemed to be respectively:

m‘ldo, conferred - and established under tlus Act.

Enactments
inéonsistent.
w_ith this Act
in Madras
and, Bombay
cantonments.

_Repcal of
Act XXIIof -~
1864,

- All



Réferences to
- Act XXITof .
1864,

"(Cantonment
Magistrate.
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AN references -to the said Act No. XX1IT of 1864
in enactments passed subsequently thereto shall be

“read as if made to this Act.

CHAPTER II.
CRIMINAT JURISDICTION.

3. Every person invested by the Local Govern-
ment, under the Code of Criminal Procedure, with the

- powers of a Magistrate of the first class within the

Assistant
Cantonment
Magistrate.

Small Cause
Jurisdiction
of Canton-
ment Magis-
trate.

limits of any cantonment, shall be styled the Canton-
ment Magistrate, and shall be deemed a Maglstrate in
charge of a division of a district within the meaning,
and for the purposes, of the said Code.

4. Bvery person invested by the Local Govern-
ment, under the provisions of the said Code, with the

‘powers of a Magistrate of the second or third class

within the limits of any cantonment, shall be styled
the Assistant Cantonment Ma,glsuate

CHAPTER 111.
CIvin J URISDICTION.

5. Whenevet the Local Govermment estabhshes :
within the limits of any cantonment a Court of Small
Causes under Act No. XT of 1865 (fo consolidate and
amend, the low ‘relating to Couwrts of Small Couses

v beyond the Zocal limiits of the ordinary omgmal Clwil -

Jurisdiction of the High Cowrls of Judicature), . the
Cantonment Magistrate, if there be a Cantonment

- Magistrate, shall bé the Judge of the Couit so estab-

11shed

The Local Government shall declarc and : may, from
time to time alter the pecuniary limit of the jurisdies

~ tion of every such Courf, but such limit shall in no’

Small Caiise
jurisdiction
of Assistant
Cantonment
Magistrate.

“Gase exceed five hwmidred Tupees.

6. The Tocal Government may invest any CAse
sistant Cantonment Magistrate with the powers of a
Judge of a Cowrt of Small Causes to iry suits insti-

R e

Lutcd in any Ooult referred toin scetion five; provided

that
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- that no Assistant Cantonment Magistrate shall have
Jurisdiotion to try suits for an amount exceeding fifty
rupees, : :
7. All the provisions of the said Act shall be ap-
- plicable to every such Court, and to all suits instituted
in any such Court, except as is herein otherwise
provided, _ ,
8. Whenever g, Court of Small Causes is established
in any cantonment, the jurisdiction exercised in such
“cantonment by any officer under-Act No. ITT of 1859

(for conferring Civil Jurisdiction in certain cases f
. wpon Cantowment Joint Magistrates) shall cease and~-C.c .
so much of any Act as authorises the commanding-"'"’mf{

officers of stations or cantonments to convene military

courts of requests for the trial of actions of debt and

other personal actions, shall cease to have effect with-
~in the limits of such cantonment. S

}

CHAPTER IV.
Porice.

. 9. The Police-force employed in - any cantonment

shall be deemed to be part of the general Police-force
under the Local Government in whose territories such
cantonment is situate, within the meaning of Aot No,

V of 1861 ( for the Regulation of Police), section two,

and. all the provisions of the said Act shall be appli-

cable to such force.

- The administration of the Police within the limits
of any cantonment in which there i§.a Cantonment,

n@?stmte shall be vésted™ifi the ~District "Stiporin-
tendéfit subject. to the general control and direction of
the commanding-officer of such cantonment.

- 10O. The Local Government may exi;,,end section
thirty-four of the said Act No. V of 1861 to any can-

tonment/situate in the territories administered by such

SSi

‘Government,) :
‘11, The commanding-officer of a cantenment may

send-any process requiring service or execution by any
means not immediately at his disposal to the chief

Police-officer in the cantonment for service or exXecu-
« tion

19

Act XTI of -
1855, to apply
to all Small

Cause Courts

in canton- -

ments.
Military -~

a

Act V of
1861 applic- .
able to gc')licg'
employed in
cantonments,.

Administra.
tion of Police
within can-
tonments.

Extension of-
section 34, -
Act'V of

1861, to can-

‘tonments,

Service of
process sent
by command.
ing-officer of
cantonment,
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tion through the cantonment-police; and the said
chief Police-officer shall serve or execute such process
in the same manner as if it had been issued by the
Cantonment Magistrate, and subject fo the same
rules.

12. The Local Government may, by notification
in the official Gazette, extend the provisions of Act
No. XX of 1856 (fo make better provision for the

_appointment and maintenance of Police Chaukiddrs

in Qities, Towns, Stations, Suburbs and Bdzdrs in the
Presidengy of Fort William in Bengal), to can-
tonment!{% which a Cantonment Magistrate ﬁxﬁﬁﬂ
gppointedf and the Cantonment Magistrate &f any
cantonment to which the said Act is so extended}may
exercise all the powers vested in a Magistrate by that
Aet subject only to the control of the Magistrate of
the District and the Local Government.

‘Whenever any such Cautonment Magistrate is
absent, or when his office is temporarily vacant, the
Maglstrate of the District shall, during such absence
or until the Local Government fills up the vacancy,
carry out the provisions of the same Act when so
extended as aforesaid. '

13. The Local Government may order that any
cantonment{to which the provisions of the said Act
No. XX of 1856 are extended shall be divided into
any number of cantonment- divisions, and may deter-
mine the nature of the tax to be levied in each such
division according to section ten of the same Act,

CHAPTER V.
SpiriTvous LIQUoORSs.

14. If within any cantonment, or within a,ny
limits around such cantonment prescribed by the
Loeal Government, any person not amenable to the
Articles of War, or any sutler or camp-follower, know-

©ingly Darters, sells or supplies, or offers or attempts to

barter, sell or supply, any spirituous liquor, wine or
mtomcm’mng drug to, or for the use of, any Buropean
soldier, or to or for the use of any Buropean or Fura-

oo : sian
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sian being a camp-follower or a soldier’s wife, without
a written license from the Officer Commanding or
from some person authorized by the Officer Command-
ing to_ grant such license, the person .so barter-
ing, selling or supplying, or offering or attempting to
barter, sell or supply, such liquor, wine or drug, shall
‘be liable on conviction to fine which may extend to
* one hundred rupees, or to imprisonment for a term
which may extend to three months, or, in lieu of such
“fine or imprisonment, to the punishment of whipping,
‘as prescribed for offences under section two of Act
‘No. VI of 1864 (o authorize the punishment of whip-

ping in certain cases), subject to all the provisions of -

.that Act.

15. If any person convicted of an offence under
section fourteen is again convicted of an offence under
-that section, any spirituous liquor, wine or jntoxicat-
-ing drug within such cantonment or limits which, at
.the time of the commission of such subsequent offence,
belongs to him, or is in his possession shall, -without
further proof, be deemed to be in his possession for
the purpose of being supplied to European soldlers
- contrary to the provisions of this Act. -

16. It within such eanfonment or limits any
camp-follower or military pensioner, or the wife or the

widow of any sqldjer, camp-follower or military pen--;

sioner, removes, conveys or has, in his or her posses-
sion, any quantity of spirituous liquor or wine exceed-
ing one ser or quart, without a permit to be signed by
the officer in command, or such other officer as may
be appointed by him to grant permits under this Act,
every such person shall be liable upon conviction to
fine which may extend to fifty rupees, and for any
subsequent offence to fine which may extend to one
‘hundred rupees, or to imprisonment for a term which
~may extend to three months: provided that nothing
_in this section contained shall apply to any hquor
Jbrought into a cantonment for the p1 1vate use of, any
._,.commlssmned officer.

. 17. If any person subJect to the provisions of this
. Act is found committing any offence contrary to
tlon fourteen or sectionsixteen, any Police-officer
o may

Presumption
in case of
second con-
viction.

Penalty on
certain per-
sons having
in possession
within can-
tonments
more than :
¢ertain quan-
tity of spirit-
nous liquor, |
&e., withouf
permit.

Arrest of
offenders un-

der section 14

or 16, and’
seizure of
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‘may immediately without warrant arvest such person, -

and also seize any spirituous liquor, wine or intoxi-
cating drug, together with any vessel containing the
same, and anything used for the purpose of removing,
‘conveying or concealing the same, which may be.

found in his possession, and shall thereupon without

‘delay take such person, together with the things so

sseized, before the Cantonment Magistrate or ‘other

‘officer having jurisdiction to punish the offender.

18. In case of a conviction for any offence under

‘section fourteen or section sixteen, the Cantonment

Magistrate or other officer may adjudge any liquor,
wine or intoxicating drug in respect of which the
accused is convicted, and any other spirituous 11qu01,
wine of intoxicating drug found in his possession at

the time of committing the offence, and any vessel -
containing the same, together with anything used for
‘the purpose of conveying, removing ‘or concealing the
game or any part thereof, to be confiseated ; and such. -

Magistrate or officer may order the whole or any part

“or parts of any fine imposed under this Act to be paid,
‘as-soon as thesame is realized, to the person wupon

whose information such conviction takes place, or-to
the officer who has apprehended the offender or seized

~any of the goods adjudged to be confiscated.

Detention
of .property
se1zed.

P sposal
of property

seized.

Saving of
articles sold
or supplied,
forfiedidinal
Puifoses.

19. Anythingseized under section seventeen in

respect of which any person is charged with an offence
-under this Act may be ordered-to -be detained until

the person in ‘whose possession the same has been
seized is convicted or acquitted of the offence charged.

If such person is acquitted, anything so seized

'shall be restored ; if he is convicted, such of the

things only, if any, as are not adJudged by the Can-

'tonment Magistrate or other officer to be confiscated:

shall be restored : the remainder shall be dealt with
‘as confiscated.

20. The foregoing: sectlons shall not apply ‘to the
sale or supply of any articlg for medicinal purposcs
by recognized medical p1act1t10nel s, chemists or drug-
ngtS

e it

CHLAPTER VI
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CHAPTER VI.
MunNICIPAL TAXATION.

. 21. The Local Government may from time to
time, with the previous sanction of the Governor
Geneéral in Council, by notification in the officigl
- Gazette, impose in apy cantonment any -tax which,
under any enactment in force at the date of such noti-

G%neral
power of
‘taxation,

fication, can be imposed in any municipality withinBe. sz
the territories administered by such Government, and %, 125~ rz

may, with the like sanction and

" abolish any tax so imposed.
22. When any tax is leviable in a cantonment
under section twenty-one, the Local Government
may, from time to time, by notification in the official
Gazette, apply or adapt to such cantonment the pro-
visions of any enactment or rules in force at the date
of such notification for the assessment and recovery of
any tax in any municipalify within the ferritories
administered by such Government. ' ,

23. The proceeds of all taxes levied in any can-
tonment under section twenty-one shall, after defray-
ing ‘therefrom the cost of assessing and collecting the
same, be applied in such cantonment, under the direc-
tions of the Locaﬁovemment, to the maintenance of

.the Police-force and the ca_;rrying out of measures

ander the rules made under section twenty-five,

24. Notwithstanding anything contained in any
~ enactment for the time being in force, the Governor
(eneral in Couneil may, by an order in writing, pro-
hibit the levy of the whole or any part of any tax in
any cantonment, or exempt any person by name or
in virtue of his office, or any eclass of persons, from

the operation of any such tax, and . may, by a like

order, reseind.any such prohibition or exemption.

OHAPTER VIL.
SUBSIDIARY Ruwzss.

25. The Local Government may from time to time
make rules consistent with this Act to provide within
- ' o TTile

by a like notification, % 22772

Power to
provide for
assessment
and collection
of taxes.

Application
of proceeds
of taxes. -

a,‘;#&
Power to
prohibit
taxation in
cantonments,

~Power to
wmake conton

ment-rules,
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the limits of any cantonment for the matters herein-
after mentioned.

~ The rules made under this section may be general
for all cantonments in the territories administered by
the L¢cal Government making the same, or special
for any one or more of such cantonments, according
-as the Local Government directs. :

- 26. No rule made under section twenty-five shall
have effect until the same has been confirmed by the
Governor General in Council. = A copy of every such
rule when so confirmed, in English and in the verna-
cular language chiefly in use, shall be hung up in
some conspicuous part of the office of the Cantonment
Magistrate, or in such other place as the Local Govern-
ment or the commanding-officer directs.

27. The rules made under section twenty-five may
provide for all or any of the following matters :—

1st—regulating, in cases in which the land within
the limits of the cantonment is the property of Gov-
ernment, and the occupation and use of which by

. private persons is only permissive, the conditions

under which such occupation or use shall be allowed,

- and under which the Government may resume posses-

sion of such land, and under which compensation shall
be given to persons occupying or using the land so
resumed ; .

2nd—maintaining proper registers of immoveable

~ property within .the limits of the cantonment, and

providing for the registration of transfers of such pro-
erty ;

P srd—regulating the manner in which houses with-
in the limits of the cantonment shall he claimable for
purchase or hire, when necessary, for the accommoda-
-tion of military officers;

4th—regulating the management and expenditure
of any funds made available by law or by the Govern-
ment, 1 :15“0_1;4 the purpose of p&lztlic irxm_qts within
the limits of the cantonment;6r Tor carrying out aiiy -
rulés made under sectiontwenty-five ; and the appoint-
ment of the Tiecessary servants and establishments ;

5th—the definition and prohibition of public nui.
sances ; ' ‘

Gth-—the
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6th—the maintenance generally of the canton-

ment in a proper sanitary -condition ; the prevention

-and cure of disease; the management and regulation
of the public 1oads, of conservancy and drainage; the
regulation and inspection of public and private neces-
saries, urinals, cess- pools, .drains, and all places in
“which filth or rubbish is deposited, of slaughter-houses,
~ public markets, burial and burning grounds and of all
‘offensive or dangerous trades and occupations ;

7th—inspecting and controlling brothels and pre-
venting the spread of venereal disease; .

8th—the supervision and regulation of pubhc Wells,
tanks, springs or other sources from which water is or
 may be made available for public use;

9ih—the execution and promotion of works of
“public utility and convenience ;

10{h—the 1eg1strat10n of deaths, and the making
and recording observations and facts important for
.the public health and interest;

P

11th—the imposition of penalties on persons con-

‘victed of the breach of any rule made under section

twenty-five, and declaring what persons shall make

~the preliminary inquiry into or take cognizance of any

‘breach of such rules and the manner in which the

* investigation shall be conducted: provided that no

‘penalty so imposed shall exceed a fine of ﬁfty rupees,
-or imprisonment for eight days. :

, 98. Breaches of any rule made under section
twenty-five shall be triable by the Cantonment Magis-
‘trate when there is such an officer: but. the Local
‘Government may invest . any Assistant Cantonment
Magistrate, or any other person, with powers to try
such breaches, and may authorize such person to
-exercise such powers 1ndependently of the Canton-
“ment Magistrate.

There shall be no appeal in any case tried under
this section ; but every person trying any such case
shall, for the purposes of Chapter X XII of the Code
-of Criminal Procedure, be deemed to be subordinate

Trial of
breaches of
rules,

to the High Court, the Court of Session and the‘, ‘

Magistrate of the District.
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29. In every case in which an offender is sen-
tenced to a fine for the breach of any rule made under
section twenty-five, the amount may in case of non-
payment be levied by distress and sale of any move-

able property of the offender which may be found

within "the imits of the cantonment.

“Tf no such property sufficient for the payment of
the fine can be found, the offender shall be liable to -
simple imprisonment for any. term which may extend

.to one month

30. Nothing in this Act, nor in any rule made
under section twenty-five, shall prevent any person
from being prosecuted under any other enactment for

“any -offence punishable under this Act, or from being

liable under any other enactment to any .other or
higher penalty than is provided for such offence by
this Act: Provided that no person shall be punished
tw1ee for the same offence.

31. Whenever it appears neeesaary for the pro-
teetion of the health of the troops in any cantonment,

the Governor General in Council may extend to any -

place outside the limits of such cantonment, and in

the vicinity thereof, all or any of the rules made for
ssuch cantonment for inspeeting and controlling bro-
thels and preventing the spread of venereal diseaseand®
make any additional rules consistent with this Act for-

providing for the same matters, and may define the

Timits around such cantonment within which sueh

" rules or additional rules shall be in force.

- Penalties for
breach of
rules In
extended
liiits.

39. When such rules, with any additional rules

‘magde. as aforesaid, are extended under section thirty-
one to any place -outside the limits of snch canton-
sment, the Governor General in Council may provide,

-dn the manner deseribed in clause eleven of section

twenty-seven, for the 1mposmon of penalties for the

Jbreach of such rules and for prescribing the manner

*.in whicl, and the persons by whom, breaches of such

Effect of
cantonment-
rules on-
enactments

~rules shall be inquired into or be cognizable.

33. 'Wh(\nevm in any cantonment, rules have

Deen made wnder-scetion-twenty-five, so muel of any
3

enactment as may be held to empower the - comm(mdn
ing-oflice
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ing-officer to make local regulations regarding matters

other than military shall cease to have any effect in

such cantonment, and all local regulations for any

cantonment ‘which may have been made before the

promulgation of the rules for such cantonment made

under section twenty-five, shall cease to have any
- effect. ‘

34. Nothing in the foregoing sections shall be
deemed to -affect the jurisdiction or military authority
of Courts-martial or of commanding-officers of can-
tonments or of regiments, corps or detachments under
any Articles of War, or the provisions of any Statute
for punishing mutiny and desertion of officers and
soldiers in the service of Her Majesty in the East
Indies ; and the Cantonment Magistrate shall exercise
no jurisdiction in respect of such offences.

Provided that, when a Cantonment Magistrate or
other officer not being the commanding-officer has
been invested by the Local Government with power
within the limits of any cantonment to dispose of
cases under any rule made under section twenty-five,
- the commanding-officer shall not exercise the powers
described in clause (¢) of Part III of the Indian
Articles of War in respect of any case arising under
‘such rule when such rules have been passed for such
cantonment under section twenty-five and penalties
have been laid down for theit infringement.

The said rules shall be held to be the rules men-
tioned in the said last mentioned clause, and so much
of the same clause as declares the penalties which may
‘be inflicted for breach of cantonment-regulations shal%
cease from that time to have any effect in such can-
tonment. o ; ,

:35. The Local -Government ‘may from ‘time to
“time preseribe rules for regulating the expenditure,
for the general purposes of this Act, of any funds
raised ‘under the waid Act No. XX of 1856. Such
funds may be-expended for the purpese of carrying
out any measures under any of the rules made under

previously
in force.

Saving of
jurisdigtion
of Courts-
martial, &c. .

Power to
prescribe
rules.as to
expenditure
of funds
raised under
Act XX of
1856.

iseetio”nftwenty-ﬁm or section thirty-one of this Act, -

in addition to or in leu of the puiposes deseribed in
. section thirty.six of the said Act No, XX ol 1856,




